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MR. DEPUTY-SPEAKER : The ques-
tion is :
“That leave be granted to introduce a
Bill further to amend the Constitution of
India.”
The motion was adopted

=t gy qaw : & faggs &Y oq
HIAT

16.05 hrs.

CONSTITUTION (AMENDMENT) BILL—
Conid.

(Amendmeant of Article 164

MR. DEPUTY-SPEAKER : The House
will now take up further consideration of
the motion moved by Shri P. K. Deo on
the 24th April, 1970 Shri Manubhai Patel
was on his legs on the last occasion. He is
absent.

SARVASHRI SHIVA CHANDRA JHA
AND E. K. NAYANAR rose

MR. DEPUTY-SPEAKER : So many
Members from the various parties have
spoken  The time allotted for the Bill was
1} hours and we have already taken 3 hours
and 39 minutes. Anyway. I shall allow
Sarvashri Jha and Nayanar. After that let
this come to a conclusion.

o fraaer Wt (wgat) @ SuTew
e, & T fadgs w1 QW Far g
€ fatae ¥ s dto Fo T@agy & o :

“Within a week (i) after the results of
ecach general election or mid term

clections in a State are published, or (ii)

after the office of Chief Minister other-

wise falls vacant, the Governor shall
summon the Legislative Assembly of the

State to elect the Leader of the House

who shall be appointed by him as the

Chief Minister.”

ug @ HE:
“The ‘Leader of the House’ means
one who cor ds the absolute majority

of the House for which a second or a
third ballot may be held, if necessary,
until the absolute majotity is obtained.”
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WL 38 de F AR gav A & W
feRafram ggwa &1 Tw@T % @
sy & wrwar ¢ R 8 awar & wifew
a7 o1 79 AfeEt § #Y€ dar g7 fear
T, gEaTEAT g W & R IEAN gEr
A 7 @, oy fr fagre & &, zafwg
gg fex 7 9% | @y AW R ® qg
grEilg ) St - R areitw @R
wfafady g | ag 3 mram § WK
ag 9zd & fr adig g & erfafady
Ay, dfgq d@z § afQ sav g, ag
W @Y qifam | A Afar fa oF gy
Faz F afr Asz g7 famr my &k
Neilege AAfEr & AreT g @i AR
agi st aifwandd) femy Aet &1 fawew §
gud ag gar & fr o W AT 9w
faar wgr d@z & wfQ madx 9@ #
dte fafeex aamar @ 1 afew afe ag
FTEHr HaAY qret #r AT 18 |ar, afe
qidf &Y Aredfae g IR g@r fzar
Fg THo TFo TFo F AIET AR V&,
ag ¥ qfifeafs WY &0 @ ¥ @&F
wedt ¥ gra i {fsfagae ferde<faa
Tig W &, uE AeAY & g9 H g
F R ATTAT X Y a1q AT § AR
qferarid) femrad it st g am
2oz W G AW L1 EC CF HIEHY
Nt dwz & wfA g7 foar sar @ A,
afra e qrff § gHo UNMo To IE@H
qqaT Fa1 98 wrAq &, a7 ;| w ?
ga® grv gfefagmfasn N feRedfaw .
Y a7 I qHAT § |

TR RFMAY w wfErw
aFar g f& are wad TEER dow &
af@r g oid, A% wwdw ¥ § @t
TIAT FE@S AT GTAT ], IA® FIA
efafedt or gvdt § 1| @A ST AT
93 gq @ o T fafaeee o 3RS
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F ¥ ¥ @ge F, @ TN §T R-
fafady #1 Trear ga wwar g, afew faw
atg 1 a\fat-uwrAfas dz g9 agi a3
A z@ favus & U ¥ fexdexfaw
T UEAT W GTE AT § #R a5 aga
FATATE § | @1 A7 F341 FIA G a0Q
g s g fagw @m smar wads
@q ¢, FfAeaq 394 S de@z & 9D
Y9y R & gEr oF faww afew
&q war § | & STrgTw wr g fawEd
T T § aga ww ANfE ot fre
o QX gig @I T AR WA FFA FER
ar§ | afy Faz &1 wmag aa fgar smar
A ow @ gFy § RA A W gea
R, Fg gEHT F T A gEQ A
gt 1 ag fadgs & & a8 e U H
TR &1 afs mww =gy § f fehaaa
w1 foafesr @1 ge gur & W) IEH
goig ¥ wfafe) gzdi & ady o7 ardr
¢ M ag fedsms a1 o fawfaar
wE g fear 9 A ogad gaifeas
% o fagas e ¥ oo fear & o
& gwra frar @ frosrfesa 329 &
dfaerT #1 §, 99 wiT fFar st EIR
7g s aeqr #1 o fF afs 915 o
qF arEf § fedws % qud T F gy
srar § A afz wae) T W@ A 9AR
qy fEm & afese Qar aifee
fefm anfeat & @ wiwele & geai
feen faawx 2 wwar & fowit ag win
w gwar g fx sewr o fefefe &,

- g ag fowme Far § 1 W2 aRoag
ag aear §3 oA g9 favgws § @
Rremswrar afr amg A€ amiew
WU 309 F 5@ § aw 1y I H g
fedwaor 57 wgr v A% v oEwd
PRy gFar & F awd § 2-
fafadY +fr aro
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afeT gzt w9 dwe A T F@ E
g R frdae d o Rarg ) =g
ayam <1 & ar 2, za¥ dqfw f
T A 1 TR T A g wn
& 391 SEFT W Y fuer AQ 1 doe
FT &9 gH FIfAT 2T F Y AT R
gar AW a7 § 9T Tmawy &
s fafarex w7 'qama o d9e ¥ gar
@ g8 WA F ;W F qarfaw @
gNT 1 3g =M N aw g, e
IEIT F7 deafFqn Qar | A= ) srawr
wogT F g, e fafte Y qoga
FET E ol TWH YT WO aver

grm

T OTR & @ § gawr faAw
FXEATE |

*SHRI E.K. NAYANAR (Palghat) : Mr.
Deputy-Speaker, Sir, 1 am going (o spesk
in my own language—Malayalam. Hon.
Members who do not understand this
language can bear the simultaneous inter-
pretation for which arrangements already
exist.

Sir, the conditions existing in our
country today are ecntirely different from
those that existed at the time when the
Constitution was framed If we do not
amend the Constitution to suit the existing
conditions we will not be able to usher in
the socialistic pattern of society which we
are aiming at. We have already adopted 23
amendments to the Constitution. But they
are not sufficient to achieve our goal. Article
164 says *“The Chief Minister shall be
appointed by the Governor...” So far the
Governors of States have acted on the
advice of the Home Minister at the Centre.
That is my experience. Ican prove it by
quoting certain incidents that took place in
my State of Kerala,

We have found that Governors have
been changed whenever there has been a
change in the Council of Ministers. Under
our Constitution there is no provision to
recall the Governors.  The Governor is res-
ponsible only to the President according to
the Constitution.  But if a Governor goe,

*The original speech was delivered in Malayalam,



8y Constitution JULY i1,

[Shri E. K. Nayanar]

against the will of the people he cannot be
recalled and he cannot be changed. There-
fore, it is absolutely necessary that amend-
ments to the Constitution ar€ made to pro-
vide for recall of a Governor if he acts
against the will of the pcople. If there is a
Governor whe does not act uncer the
advice of the Chief Minister and who acts
only under the advice of the Home Minister
at the Centre, he can only do harm to de-
mocracy. If the Constitution is not amended
to provide for recall of such a Governor,
the people of the concerned State will not be
able to do anything to remedy the State of
affairs.

After the 1967 elections the position in
India has changed. For over 20 years the
Congress Party had the majority in all the
States and also at the Centre. But in the
1967 elections the Congress did not get a
majority to many of the States. During the
period of 1967— 70 the Central Government
has tried to incite the people against the
non-Congress Governments in the States
and thereby topp'e those Governments on
the plea that there is no law and order in
those States.

According to the Constitution, the
Governors ure expected to act on the advice
of the Council of Ministers in States. But
there have been many instances, to which
references have been made in this House
before, where the Governors have not even
consulted the Council of Ministers be‘ore
taking a decision, Criticism on this account
have been made in this House about Shri
Dharama Vira o/ Bengal, Shri Gopala Reddy
of Uttar Pradesh and Shri Nityanand
Kanungo of Bihar, Here I would like to
quote what happened in Kerala. 1In 1965 in
Kerala the Congress did not have a majority.
After the eclections the Marxists had 20 of
their elected MLA’s in jail and when they
were released they had 40 seats in the
Assembly. They could bave been easily
called to form the Governmeut because
the other parties in the House were against
the Congress. But the then Kerala Governor
said that no party could command majority
support in the House and on this plea he
dissolved the A bly and ly
President’s rule was imposed on the people
of Kerala. From 157 to 1959 the then
Courci. of Ministers in Kerala was not
fonctioning according to the wishes of the

1970 (Amdt.) Bill 288

Governor and therefore the Governor dis-
solved the Asseinbly in 1959,

T can cite many instanccs like this. Now
the Cungress Party has split into two at the
Centre. In some States it is divided even
into three sections. In Orissa there are three
sections of the Congress. It is now clear
that the Congress as a single party cannot
rule anywhere.

After 1967, seeing the attitude adopted
by certain Governors, the then Speaker of
Lok Sabha, Shri Sanjiva Reddy called an
emergent conference of the Presiding Officers
to discuss the action of Governors. A reso-
lution was adopted in that conference to
the effect that their action was not correct
and that they should not take any decision
in such matters without consulting the
Council of Ministers. Shri Dhillon, our pre-
sent Speaker, in Presiding Officers Conference
held only a month back advocated that the
leader of the House should be clected by
the Assembly. From my experience 1 can
say that Shri Vishwanathan, the Governor
of Kerala, has not acted according to those
resolutions and he has actually acted against
the principles of democracy. In 1969, when
Shri Achutha Menon became the Chief
Minister a question was asked whether he
could command a majority support in the
Assembly. On 26th June, 1970, the Assembly
was dissolved According to the Constitution
such a thing can be done only after consul-
tation with the Coudcil of Ministers. But on
this particular occasion I have heard per-
sonally some of the Ministers saying that
they were not consulted.

Sir, as I said earlier, when Governors
act under the advice of the Home Minister
at the Centre and not in consultation with
the Council of Ministers it is against the
principle of dcmocracy. There is no provi-
sion in the Constitution for recall of such
Governors. In my opinion Governors should
be clected. Even though this Bill does not
contain such a provision it envisages to en-
force the principle that the Council of
Ministers shoutd be consulted by the Gover-
nor before taking any decision. Thcrefore
the scope of the Bill is limited. I would
suggest that a Committee should be set up
consisting of representatives of all_ parties to
discuss this matter fully and give its recom-
mendations. 1f the Government is agrceable
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to this, Sir, I support the Bill that is before
the House.

MR. DEPUTY-SPEAKER : The hon.
Minister,

SHRI P K. DEO Kalahandi) : The
amendment is there, Sir.

MR. DEPUTY-SPEAKER : I thought
you would I:ke to hear the Minister.

SHRI P. K. DEO : Before the Minister
speaks, I want to raise a point of order. He
has alrsady participated in the consideration
stage as a private member. Can he again
participate as a Minister ?

MR. DEPUTY-SPEAKER : Now he is
speaking on behalf of the Government.

SHRI P. K. DEO: He has expresced
a different opinion as the Chairman of the
Administrative Reforms Commission.

MR. DEPUTY-SPEAKER : As far as I
am concerned, he is the Minister of Law.

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI K. HANU-
MANTHAIYA) : My hon. friend need not
doubt that I change from time to time
merely because I happen to occupy one
office or the other. I take a view because it
is good on its own merits,

What 1 have said previously is not at all
a departure from the well establiched consti-
tutional conventions and practices prevailing
throughout the world in democratic
countries.

SHRI P. K. DEO: Question. Not

throughout the world.

SHRI K. HANUMANTHAIYA : You
bave mentioned the instance of Ireland and
of West Germany.

Now, they do not exactly follow the
British system of Parliamentary democracy.
As you have known, they have got some
variations.

It is true, in many places Constitutional
conventions bave been either followed or
distorted. I do not want to enter into any
argument with you on the question of the
prevailing malpractices. The malpractices,
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one should know, emanate from the profes-
sions and the practices of unscrupulous
political people. Mercly because some people
take recourse to it, we cannot change the
whole Constitution for that purpose, Even
if we change, we cannot change their
nature.

Sir, this Constitution (Amendment) Bill
affects in a substantial manner the very
system of Parliamentary Democracy.

If the Bill is accepted, you will have
neither a Presidential system of Governmeat
nor will you have a Parliamentary system of
Government. T do not know how to define
the new system that is being brought into
existence under this Bill,

I would therefore appeal to the hon.
Member to adopt the line taken by the
Admnistrative Reforms Commission. We
had recommended that certain guidelines
should be laid d>wn for the Governor to
act upon. All the suggesti ns that you have
in mind could be brought into practice
through such guidelines. Guideliness are
more advisable than cons itutional amend-
ments. Changing situations may require
variation and these guidelines may be formu-
lated to suit the nature and need of the times.

These guidelines, as I have recommended
should be formed by the Inter-State Council
which should be composed of the representa-
tives of the politica! parties.

The very composion, the very approach
is such that it will make for evolution of
guidelines on impartial basis,

Therefore, I am not in a position to
help and support my hon. friend Mr. Deo.
It is better that he withdraws this Bill aod
works for the evolution of guidelines which
1 have suggested.

SHRI K. P. SINGH DEO (Dhenkanal) :
My amendment for referring the Bilt to a
Select Committee consisting of 20 Members
has already been placed before the House.

When the Bill was piloted last time, the
Ministar in charge of Home Affairs, Mr.
V. C. Shukla was representing the Govern-
ment. Now that the Law Minister has
come today, 1 do not know who is really in
charge of the Bill on the Government
side.

The purpose of my moving this amend-
ment is this, The points raised by my hon.
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friend Shri P. K. Deo are very fondamental
in nature,

You know, Sir, after the 1967 General
Elections, the role of the Governors came
into disrepute and they agitated the minds
of Parliament and publicmen throughout
the country. We knuw the role they playzd
in appointing Chief Ministers and such
cases came up. where no single party had
any ab-olute majority.

Shri Hanumanthaiya himself, when he
was chairman of the Admibistrative Reforms
Commission, had in a note, at page 5, on the
role ot Goveinors, said :

«The Constitution envisages the people
to be sovereign and this sovereign
authority is exercised by the elected
represcntatives, who in turn make and
upmake Ministers.”

The then Home Minister Shri Y. B. C havap
had requested five Jeadirg jurists of this
country, namely the late Mr. Mehr Chgnd
Mahajen, Mr. Justce Sarkar. Mr. Justice
Gajendragaakar, and Mr. Setalvad aud Mr.
Seervai 1o go into this question of the 'r_ole
of Gove:nois snd the question of recognising
Chief Miuisters in cases where Do gbsolute
majority 1s ob:ained by any party.

The fust thing which we must cons?der
is the stabllity of the Government. Stab.nli!.y
is a three pronged thing ; poli!ical.. eccnimic
and sccial statiity are a vicious circle.
These five cminent jurists have given their
considered and lcained opinions which 1
think the Select Committee vould be able
to go into 'n greater detail ard come to a
considered conclusion 1atl er than gha( we
should huiricdly jass tkis Bill here in this
House.

Ther, we taw the .\pe‘ctacle of Shri
Shiva Chancra Jha opposing his own leader
Shri Rabi Ray who had given wholchearted
suppert  to this Bill. Tl?e{efore,l would
request the Lon. Law Minister to agree to
my amerdment SO that ‘lh: Bill may be
referred 'o a Select Committee.

SHR1 P.K. DEO: I am extremely
grateful to the 18 Members who have
participated in this d:bate_. The .whole
purpose of my Bill is to provide a guideline
to the G.vernor, because of the compulsion
of circumstances that have lately developed
after the 1967 elections.

JULY 31,
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If you go through the various speeches
that have been made during the considera-
tion stage, you will find that except six
Members out of 18, the others have all given
their wholehearted support to this Bill.
Even among those six who have opposed
this Bill, their opposition has only been a
lukewarm opposit:on. Of these six, Shri
Shiva Chandra Jha is one. As has been
pointed out by the previous speaker, his
leader Shri Rabi Ray had given wholehearted
suppoit to this Bitll though Shri Shive
Chaodra Jha had expressed a note of disscnt.
The DMK was also blowing hot and cold,
for, while Shri S. Kandappan has opposed
the Bill, Shri V. Kirishnamoorthi has given
his wholehearted support.

There was a symposium on 2nd May,
1970 under the auspices of the Indian
Parliamentary Association. There also you
will find that the consensus was that some
sort of guideline should be given to tie
Governor. There are no two opinions on
this question at all.  So, the question is
what sort of guideline should be given. The
Government of India Act, 1935, piovided a
guideline, called the lnstrument of Instruc-
tions. Probably, the Law Muinister has not
forgotten the legacy f the colonial rule, and
he thinks that executive guideline will serve
the purpose. Since the Governors are not
elected and canpot be impeached but hold
office at the pleasure of the President and
the President for all purposes 1s guided by
the Home Ministry, we cannot expect any
independence of judgment on the pait of
Governors. Recent events have also corro-
borated this fact. As 1 have pointed out,
in some progressive countries of the world
they bhave provided such a system, as en-
visaged in the Bill.

In this conpection, I wolud like to quote
a passage fiom a very interestiog article on
the role of Governors by A. K, Sen published
in Snarcjya. He says :

* Whenever vox populi collide with the
intcrest of the ruling party in the Centre,
some bizarre perversivns of democratic
practice have resulted”.

1 do pot like to waste the time of the House
ac we are all acquainted with the facts and
circumstances which brought Shri Sukhadia
in to power, even though he was rejected

at the polls. Shri H haiya
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of democracy. Had it been Biitain, what
would have happened 7 In 1929, when Mr.
Baldwin was returned as the leader of the
largest single paity in the House of
Con.mons, he refused to form the Govern-
ment when called upon by the Queen
because he did not have the absolute
majority. As a result, Mr. MacDonald,
Leader of the Opposition, was called by the
Qu.en to form the Goveroment.

The Governcr functioning as the
constitutional head of a Statc has to give
concrete shepe to the will of the electorate.
But we find even minority governments
being installed in the country. Governors
play pattisan roles We know how Shri A,
P. Jain, when he was Governor of Kerala,
took active part in the struggle for sucession
at the Crentre after the death of Shri Lal
Bahadur Shastri. We know how while
remaining Governor, of Bihar, Shri Kanurgo
applied for a Rajya Sabha ticket to the PCC
of Orisea.

All these things confirm that because of
their past affiliations, you cannot expect
Goverriors 10 hold independent views. Nor
is it possible for them to do so. So there
are no two opinions as to the need for a
guideline. W hat sort of gutdeline should it
be 7 It should be a statutory «nd constitu-
tional one. In th: Constitution, t!ere is no
such provision ncw. The matter has been
entirely left to the discretion of Governors
in calling a particular person to form the
Ministry. My suggestion is that the Constitu-
tion has to be smended to includes this
guideline. Hunce my Bill.

My Bill has received unanimous support
outside the House and inside it. Taking
all things into acccunt, I again rppeal to
Goverr ment to accept it. My whcle purpose
is that when the Assembly has got the power
to vote out the Government, it should have
the power to vote in the Government also.
The House should elect its leader and it
should be obligatory on the part of the
Governor to call upon him and nobody else

Division No. 5]

Abraham, Shri K. M,
Biiua, Shri Kolai
Chakrapani, Shri C. K.
Chauhap, Shri Bharat Singh
Daschowdhury, Shri B. K.
Dass, Shri C.
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to form the Government. That will put an
end to all malpractices.

I do not accept the proposal that I
should withdraw the Bill. I accept the
amendment of my hon friend, Shri K. P.
Singh Deo, for rererence to a Select
Committee

MR. DEPUTY SPFAKER : There are
two amendments to the motion for considera-
tion, one moved by Shri Imam and the other
by Shri k. P. Singh De~.

1 put Amendment No. 1 to the House.

Amenim:nt No. ] was put and negaiived

MR DFPUTY-SPEAKER :  The
question is :

“That the Bill further to amend the
Constitution of India, be referred to a
Select Committee  consisting of 20
members, namely :

Shri P. K. Deo

Shri Kanwar Lal Gupta

Dr Karni Sinsh

Shri Samarendra Kundu

Shri D K Kunte

H. H. Maharaja Mankya Bhadur

of Tripura

Skri Mu:asoli Maran

Shri Mohsmmad Ismeil

Shri H N. Mukerjce

Shri N P. C. Naidu

Shri P. K. Vasude an Nair

Shri K Ananda Nambiar

Shrimati Nirlep Kaur

Cnaudhuri Randhir Singh

Skri Rabi Ray

Shri B Shankaranand

Shri Vidya Charan Shukla

Shri Devendra Vijal Singh

Shri S. Supakar ; and

Shri K. P Singh Deo
with instructions to report by the last
day of the first week of the npext
session *’ (1)

The Lok Sobha divided

[16.40 brs.

Deo, Shri K. P. Singh
Deo, Shri P. K.

Gopalan, Shri P.
Gopalan, Shrimati Suseela
Himatsingka, Shri

Jeaa, Shil D. D.
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Jha, Shri Shiva Chandra
Joshi, Shri Jagannath Rao
Kriralani, Shri J. B,
Kripalani, Shrimati Sucheta
Madhok, Shri Bal Raj
Majhi, Shri Mahendra
Menon, Shri Vishwanatha
Modak, Shri B. K.

Mody, Shri Piloo
Mohammad Ismail, Shri
Molahu Prasad, Shri
Mrityunjay Prasad, Shri
Mulla. Shri A. N,

Naik, Shri G. C.
Nambiar, Shri

Nayanar, Shri E. K.
Onkar Singh, Shri

NOES

Aga, Shri Ahmed

Ahmed, Shri F. A,

Amin, Shri Ramchandra J.
Aza ', Shri Bhagwat Jha
Babuuath Singh, Shri
Besra, Shri S. C.
Bhattacharyya, Shri C. K.
Brahmanandji, Shri Swami
Chavan, Shri Y B.
Dhuleshwar Meena, Shri
Dixit, Shri G. C.

Gavit, Shri Tukaram
Ghosh, Shri P. K,
Hanumanthaiya, Shri K.
Heery Bhai, Shri

Jadhav, Shri V. N,
Kapoor, Shri Lakhan La}
Karan Singh, Dr.

Kinder Lal, Shri

Krishna, Shri M. R,
Krishna, Shri 8. M.
Kureel, Shri B. N.

Lutfal Haque, Shri
Maharaj Singh, Shri
Mandal, Shri Yamuna, Prasad
Marandi, Shri

Master, Shri Bhola Nath
Mishra, Shri Bibhuti
Pahadia, Shri Jagannath
Palchoudhuri, Shrimati Ila
Parmar, Shri D. R.
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Parmar, Shri Bhaljibhai
Rajasekharan, Shri

Raju, Shri D. B,

Sanji Rupji, Shri

Sezhiyan, Shri

Shah, Shrimati Jayaben
Sharma, Shri Narayan Swaroop
Sheo Narain, Shri

Singh, Shri D. N.

Singh, Shri J. B.

Sondhi, Shri M. L.

Supakar, Shri Sradhakar
Suraj Bban, Shri
Venkatasubbaiah, Shri P.
Vidyarthi, Shri Ram Swaroop
Vishwanathan, Shri G.

Parthasarathy, Shri P,
Patil, Shri S. D.
Pradhani, Shri K.
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Ram. Sh.i T.

Rao, Shri Jaganath
Rao, Shri K. Narayana
Rao, Shri J. Kamapathi
Rao, Dr. V. K. R. V.
Reddi, Shri G. S.

Roy, Shri Bishwanath
Sen, Shii Dwaipayan
Shambhu Nath, Shri
Shastri, Shri Ramanand
Siddheshwar Prasad, Shri
Sonar, Dr. A, G,
Swaran Sihgh, Shri
Tiwary, Shri D, N.
Tiwary, Shri K. N.
Venkatswamy, Shri G.
Verma, Shri Prem Chand
Yadab, Shri N. P,

MR. DEPUTY-SPEAKER : The result*®

of the Division is :

Ayes : 43, Noes : 54.

The motion was negatived.

MR. DEPUTY-SPEAKER : I shall put

*The following Members also recorded
AY ES: Shri R, K. Amin,

their votes :

NOES : Sarvashri P, L. Barupal ; Onkarlal Bobra and Kikar Singh,
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the motion for consideration to the House.

SRAVANA 9, 1892 (S4K4)

This being a Constitution Amendment Bill,
requires a special majority, and therefore, let

the lobbies be cleared.
MR. DEPUTY-SPEAKER :

Division No, 6]

Abraham, Shri K. M.
Amat, Shri D,

Amin, Shri R. K,

Birua, Shri Kolai
Chauhan, Shri Bharat Singh
Dass, Shri C.

Deo, Shri K. P. Singh
Deo, Shri P. K.
Himatsingka, Shri

Jena, Shri D. D.

Joshi, Shri Jagannath Rao
Kripalani, Shri J. B.
Kripalani Shrimati Sucheta
Madhok, Shri Bal Raj
Majhi, Shri Maheadra
Menon, Shri Vishwanatha
Modak, Shri B. K.

Mody, Shri Piloo
Mohammad Ismail, Shri
Molahu Prasad, Shri
Mrityunjay Prasad, Shri

Aga, Shri Ahmed
Ahmed, Shri F. A,
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Barua, Shri Bedabrata
Barupal, Shri P. L.
Besra. Shri S. C.
Bhattacharyya, Shri C. K.
Bohra, Shri Onkarlal
Brahmanandji, Shri Swami
Chavan, Shri Y. B.
Choudhary, Shri Valmiki
Dhuleshwar Meena, Shri
Dixit, Shri G, C.

Gavit. Shri Tukaram
Ghosh, Shri P. K,
Gupta, Sbri Lakhan Lal
Hanumanothaiya, Shri K.
Heerji Bbai, Shri

Horo, Shri N. E.
Jadhav, Shri V. N,

Jba, Shri Shiva Chandra
Kamble, Shri

The ques-

AYES

NQES

(Amds.) Bill

tion is :
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“That the Bill fuather to amend the
Constitution of India, be taken into

consideration”.

The Lok Sabha divided ;

(16,44 brs.

Mulla, Shri A. N.

Naik, Shri G. C,
Nambiar, Shri

Nayaoar, Shri E. K,

Onkar Singh, Shri

Parmar, Shri Bhaljibhai

Rajasekhran, Shri

Reju, Shri D. B,

Sanji Rupji, Shri

: hah, Shrimati Jayaben
harma, Shri Narayan Swaroop

Sharma, Shri Ram Aviar

Sheo Narain, Shri

Singh, Shri D, N.

Sondhi, Shri M. L.

Supakar, Shri Sradhakar
Suraj Bhan, Shri
Venkatasubbaiah, Shri P,
Vidyarthi, Shri Ram Swaroop
Viswanatham, Shri Teoneti

Kapeor, Shri Lakhan Lal
Karan Siogh, Dr.

Kesri, Shri Sita Ram
Kinder Lal, Shri

Kotoki, Shri Liladhar
Krishna, Shri M R,
Krishna, Shri §. M,
Lakshmikanthamma, Shrimaw
Laskar, Shri N, R,

Lutfal Haque, Shri
Mabaraj >ingh, Shri
Mandal, Shii Yamuoa Prasad
Marandi, Shri

Master, Shri Bhola Nath
Mishra, Shri Bibhuti
Pahadia, Shri Jagannath
Palchoudburi, Shrimati Ila
Parmar, Shri D. R.
Partbasarathy, Shri P,
®atil, Shri S, D.
Pradhani, Shri K.
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
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Ram, Shri T

Randhir Singh Shri
Rao, Shri Jagannath
Rao, Shri K. Narayana
Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Rao, Dr V.K.R. V.
Reddi, Shri G. S.

Roy, Shri Bishwanath
Sait, Shri Ebrahim Sulaiman
Savitri Shyam, Shrimati
Sen, Shri Dwaipayan
Shambhu Nath, Shri
Shastri, Shri Ramanand
Shiv Chandika Prasad, Shri
Siddheshwar Prasad, Shri
Sonar, Dr. A, G.

Swaran Singh, Shri
Tiwary, Shri D. N.
Tiwary. Shri K. N,
Venkatswamy, Shii G.
Verma Shri Prem Chand
Yadab, Shri N, P.

MR. DEPUTY-SPEAKER : The result*
of the division is :

Ayes; 41; Noes :  69.

MR. DEPUTY SPEAKER : The motion
is not carried by & wmajority of the total
membership of the House and by a majority
of not less than two-thirds of the Members
present and voting.

The motion wus regaitved.

16.42 hrs.

SUPREME COURT (ENLARGEMENT
OF CRIMINAL APPELLATE
JURISDICTION) BILL

SHRI A. N. MULLA (Lucknow): 1
move :

“That the following amendments made
by Rajya Sabha in the Bill to enlarge
the appellate jurisdiction of the Supreme
Court in regard to criminal matters, be
taken into consideration :

Enacting Formula
1. That at page 1, line 1, for the

JULY o1, 197

of Cr. App. Jurdn. Bili 300
word ‘‘Twentieth” the word
“Twenty-first” be sub titured.

Claouse 1

2. That at pagel, lined gor the
figure *“1969" the figure “1970”
be substiiut.a.”

MR. DEPUTY SPEAKER :

The ques-
tion is :

“That the following amendm-nts made
by Rajya Sabha in the Bill on enlarge
the appellate jurisdiction of the Supreme
Court in regard to crim.nal matters, be
taken into consideration :

Enacting Formulo

1. That the page 1, line 1. f.p the
the word “Twentieth” the word
““Twenty-first” be substiruted-

Clanse 1

2. That at page 1, line 4, f, the
ficure *1969” the figure ~1970”
be substituted.”

The motion was adopted.

En.cting Formu a
MR. DEPUTY SFEAKER : The cues-
tion is :
Page 1, line 1,—

Jor the word “Twentieth”
“Twenty-first” be substitured.

tte word

The motion was adopred.
C'ause I

MR. DEPUTY-SPEAKER : The ques-
tion is :
Page 1, line 4,—
for the figure 1969, the figure “1970"
be substituted.

The motion was adopted.

SHRI A. N. MULLA : I move :

«That the amendments made by Rajya
Sabha in the Bill be agreed to.”

*The following Members also recorded their votes : .
AYES : Sarvashri P. Gopalan, C. K. Chakrapani and J. B. Singh.

NOES : Shri Kikar Singh.



